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Heard Jie lea: rca2 afvocete ::or 
tea 	olican ;. Tne ea)licaaiOn is .lC\'!e as the 

jurisdiction of the Tribunal is debarred by 

sub-section 2(a) of section 21 of the dministaative 
Tribunals Act,1985 as the service of the apslicent 

wore terminated in 1973. Hence the a elice.tio is 

not admitted and is summarily rejectuni. 
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